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HIGH COURT LJ~GAL SERVIC ES COMMITTEE, JAMMU/SRINACAR 

NOTICE 

H is notified for all the stake holders in general and litigants as well as Advocates 
in particular that the High Court Legal Services Committee is organizing Pr~-Lok Adalat 
sess ion/sitting on November 5, 2022 (Saturday) in view of 4111 National Lok Adalat to be 
held on November 12, 2022 (Saturday) in both the wings of the High Court of J&K and 
Ladakh wherein the following type of cases shall be taken up for amicable settlement and 
final di sposal; 
Pre-Litigation cases 

i) Cheque cases under Negotiable Instruments Act 
ii) Bank recovery c:tses 

iii) Labour di spute cases 
iv) Electricity and vvater bill di sputes (excluding non-compoundable) 
· v) Other cases including Criminal-compoundab le, l\lfatrimonial and Civil disputes 
Pending cases (reflected on National J udicial Data Grid) 

i) Criminal compo11ndable cases 
ii) Cheque cases un d"er N.l. Act 

iii) Bank recovery c:tses 
iv) MACT 
v) Labour di spute cases 

vi) Electricity and v..ater bill di spu tes (exl-!uding non-compoundable) 
vii) latrimonial di sputes 

viii) Land Acquisitio1t cases 
ix) Service matters re lat ing to pay and allowances as we ll as retirement benefits 
x) Civil cases invo lving disputes of rent, easement rights , specific performance of 

contracts and inj unction suits 
xi) Revenue cases 

Any person interested in amicab le settlement of his/her case/dispute through Lok 
Ada lat, may approach the front office, High Court Legal Services Committee, 
Jammu/Srinagar with tile details of hi s/her case (title, cases number and date of hearing) 
fo r getting the same I is1 ing before the Lok Adalat. (- r 
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Secretary 
High Court Legal Services Committee 

Srinagar/Jammu 
No.: HCLSC/Jmu/2022/1343-1349 Dated: 01.11.2022 
Copy.for information f orwarded to tlte:-

1. Worthy Princi pa l SE'creta ry to Hon' ble the Chi ef .Justice, Patron-in-Chief, Lega l Serv ices Authority. 
U.Ts of .J &K and La.Ja kh , Sri naga r for kind in fo rmat ion of his Lordship. 

2. Secretary to Hon' ble Chai rm an, Hi gh Court Lega l Se rvices Committee, Srinagar!Jammu for kind 
inform at·ion of· hi s L•lrds hip. 

3. Worthy Reg istrar Gt nera l. Hi gh Cou rt of .1 &1<. and Ladakh , Sri ni1gar/.lammu. 
4. Wonhy Member Secretary, Legal Se rvices Authority, U.T of .I &K and Ladakh Srinagar/.lammu. 
5. Worthy Registrar .Judicia I, High Co urt o t' .I &K and Ladakh , .I ammu/Sri nagar for submiss ion of case 
_./? fil es before the conc·~ rn ed benches. 

· ~ · Lea med CPC e-Cou rts, High Court of .I &K and Ladakh. S rir~ft gftr wi th the request to upl oad the 
notit·icat ion on the of ficial we bs ite. 0 " ... .......,.. 

7. Office fil e. 


